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(b) The Total expenditure incurred by BOC on release of advertisements on internet
during the three years period from 2016-17 to 2018-19 is T 38.99 crores. The advertisements
on internet are done by BOC as per the requirement indicated by the concerned client
Ministries/Departments.

(c) BOC finalizes the media plans in respect of campaigns undertaken by them
keeping in view the requirements, target audience and budget availability, as indicated by
the client Ministries/Departments. It releases advertisements to the newspapers as per the
provisions of Print Media Advertisement Policy, 2016 which inter-alia provides that BOC
will, to the extent possible, keeping in view the over-all media strategy, ensure that balance

is maintained between various categories of newspapers in language terms as under:—
English language 30%
Indian languages  : 70%
MR. CHAIRMAN: Q.No. 144.
Development of shipbuilding activities
*144. DR. VIKAS MAHATME: Will the Minister of SHIPPING be pleased to state:

(@ whether Government is focusing on development of shipbuilding activities in
the country; and

(b) if so, the measures being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING (SHRI MANSUKH
MANDAVIYA): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) Ministry of Shipping has formulated the following major policies to pro-
mote shipbuilding activities in the country:—

1. Financial assistance policy on shipbuilding to provide a level playing field vis-a-
vis foreign shipyards. Details are given below:—

(i) To support the domestic shipbuilding industry, the Union Cabinet approved
the Shipbuilding Financial Assistance Policy for Indian Shipyards on
December 09, 2015.
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(i)

(i)

A projection of ¥ 4000 crore as Financial Assistance to shipyards for 10
years for contracts secured between 01.04.2016 and 31.03.2026 (including
these dates) had been approved.

Financial assistance will be granted to Indian Shipyards equal to 20% of the
lower of “Contract Price” or the “Fair Price” or actual payments received of
each vessel built by them as per guidelines for a period of at least 10 years
commencing 2016-17 (plus 3 years or more, as the case may be for spillover
cases as per the guidelines). This rate of 20% will be reduced by 3% every
three year.

Ministry of Shipping is releasing financial assistance to Indian shipyards
except defence PSU shipyards, as defence PSU shipyards are under the
administrative control of Ministry of Defence. Detailed guidelines are uploaded
on the website of this Ministry.

2. Grant of Right of First Refusal to Indian shipyards by Government departments

or agencies. Details are given below:—

0]

The Union Cabinet has approved on 09.12.2015 that all government
departments or agencies including PSUs have to provide Right of First
Refusal(ROFR) to Indian shipyards while procuring or repairing vessels
meant for governmental or own use till 2025, after which only Indian shipyards
would build and repair vessels for above mentioned organisations.

3. Eligibility criteria has been relaxed by Government for Indian shipyards to qualify

for ROFR. Prior experience in construction and delivery of similar ships will not

be used as qualifying criteria in technical qualification or otherwise. Technical

qualification of Indian shipyards will be based on the infrastructure availability

and capability of the shipyards to execute the shipbuilding contract. Detailed

guidelines are uploaded on the website of this Ministry.

4. Government of India has recently approved this Ministry’s proposal to release

committed liability of shipbuilding subsidy for eligible cases pertaining to the old
subsidy scheme (2002-2007).

5. In addition, Ministry of Shipping had pursued with Ministry of Finance for grant

of infrastructure status to Indian shipyards.
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The Department of Economic Affairs has granted infrastructure status to standalone
‘Shipyards’ on 13.04.2016. With the infrastructure status, shipyards will be able to
avail flexible structuring of long term project loans, long term funding from
Infrastructure Funds at lower rates of interest and for a longer tenure equivalent
to the economic life of their assets, relaxed ECB norms, issuance of infrastructure
bonds for meeting working capital requirements.

6.  Cochin Shipyard Limited (CSL), a central PSU shipyard under the administrative
control of Ministry of Shipping, is constructing a New Dry Dock within their
premises at an estimated cost of ¥ 1799 crores. The new Dry Dock will enable the
Company to build specialized and technologically advanced large vessels such as
LNG vessels, larger aircraft carriers and drill ships. CSL has set up a subsidiary
Hooghly Cochin Shipyard Limited (HCSL) for primarily building Inland Water
Transport (IWT) vessels.
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MS. DOLASEN: Mr. Chairman, Sir, | appreciate what the Minister has already stated
that he has ample fund for development of ship building activities. But | want to know as to
how the Ministry will be effectively doing the development of shipbuilding activities if
dredging is not done in a proper manner. I know in Bengal, there is huge dues for dredging
in Kolkata Port Trust.

MR. CHAIRMAN: What is your question?

MS. DOLA SEN: What is the allotment for dredging in Kolkata Port and other areas to
effect the development of ship building activities?

MR. CHAIRMAN: You may go to the Minister, if he has the information, he will give
it. Otherwise, collect it from him.

it A Aisfaar: Fuf AeIey, Rfafec T SSwIST oik dredging ST STeT-31eT
fawa g, <ifeh <21 5 gt fretas 204 minor ports & 31X 12 major ports & | Major ports &1
AT HRA TRBR HCl 8 3 minor ports &1 HaTa State Governments &<l & AT
PPP mode ¥ private @I &Xd & | AT F&RIT 4 major ports & 371 Kolkata Port &1
7 far €1 Kolkata Port <& riverine port & 3R riverine port ¥ dredging &' U&®
continuous process Bl & 3R a2 # A UlcH WX AMGLASBT & AR &9 dredging
HA TEd & 3R I foI7 B Bl BIg Ulee™ T2t Bl 2 |

MR. CHAIRMAN: Q.No. 145, the questioner is not present. Are there any

supplementaries?

*145. [The questioner was absent.]

Conservation of Gulf of Mannar

*145. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of ENVIRON-
MENT, FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether itis a fact that Government has placed ‘Gulf of Mannar’ in the State of
Tamil Nadu under the category of ‘Critical Vulnerable Coastal Areas’ (CVCA);

(b) if so, the details thereof and reasons therefor;

(c) whether Government has proposed to provide special care to preserve and
conserve ‘Gulf of Mannar’; and

(d) if so, the details thereof?



